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IN 'IHE CENTRAL ADMINISTRATIVE; TRIBUNAL,.JAIPUR BENCH,JAIPUR. 

* * * 
Date of Decision: 23.5.2000 

CP 119/95 (OA 1028/92) 

Deepchand, retired Driller, T.No.32862, -Loco Shop No.9, R/o 352/26, Gautam 

Nagar, Ajmer. 
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CORAM: 

• •• Petitioner 

Sh.M.Ravindra, Gene cal Manager, W.Rly. ,Chur-chgate, Mumb~.i. -

Sh.M.A.Bohra, Sc .Personnel Officer -(Wor-kshop), W.Rly. ,Ajmer. 

Sh.P.R.Rathi,Dy.CAO (Workshop & Stores), W.Rly.,Ajmer. 

HON 1 BLE MR.S.K.AGARWAL, JUDICIAL MEMBER 

HONIBLE MR. V .SRIKANTAN 1 ADMINISTRATIVE MENBER 

R·::spond=nt.s 

For the P<:=t it ioner M-c.P.D.Khanna 

Fo~ the Respond·:?nts 

0 R DE R 

PER HON 1 BLE MR.S.K.AGARWAL, JUDICIAL MEMBER 

This Cont•:=mpt Petition has arisen out of an ord=r passed in OA 

1028/92 (596/87) on 24.5.94. In -·on3er dated 24.5.94, passed in OA 1028/92 

(596/87) this 'l'ribunal issued th•:= following dir-ections 

"Th'? r-espbndents ace directed to grant pr-ovisional (F'ull) pension to 

the applicant till the date of passing of such order from the date 

of such payment was stopped.· No other relief is admiasible to the 

applicant • " 

It is stated by the petitionee that the opposit•a pa£ties havi.? wilfully and 

deliberately disobeyed the orders passed by this Tribunal and committed 

contempt in thi.s way. Therefor-e, he pr-ay a foe ini tia::. ion of contempt 

proceedings against the opposite partie:5. 

2. Show-cause was iiloo. In the reply. it has been stated that 

compliance of th~ order dated 24.5.94 has been made and on 6.9.96 and 

11.4.2000 separate compliance report.s have. been filed by the opposite 

parties, which are on cecord, in which Lh.e oppos:ile parties have 

categorically stated that order dated 24.5.94 has be·~n fully complied with. 

3. Disobedience of the or-der oi the Tribunal amounts to contempt only 

when it is deliberate and wilful. Merely that order was compli~d with late 

or there was a diffecent interpretation of t.he or-der by the par-ties does 
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not constitute contempt on the part of the opposite party. It is necessary 

for the petitioner to establish that there was a delibet:'ate or wilful 

disobedience on the part of the opposite party. Mere disobedience is not 

enough. In the inst:Jnt case, the petitioner failed to establish daliberate 

and wilful disobedience on the part of the opposite parties. 

4. The learned counsel for the petitioner submits that the ot:'der passed 

~/ this Tribunal has not been fully complied with. If the petitionet:' has 

any grievance because of different interpretation of the order passed by 

this Tribunal, he may redress his grievance before the competent 

departmental authority and the departmental authority may p-:1ss sui table 

order for r.adressal of the grievance of th•e petitioner. 

5. In vie\v of the above, we are of the considel."ed opinion that no case 

of contempt is mad·:= out against the opposi t.e pprt.i.es. Therefore, this 

Contempt Petition fails and notices issued against the allegro contemners 

are discharged. 
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